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CCP 16/93 in
Q!\ 2165/91

r. C. Misra
'/s.

Union of India

U-ooenl ; Patitionoi in person.

Us. Veend Kalra, proxy counsel ror- Urs
Avnish Ahlawat, counsel for respondent

We arc satisfied fiom the files produced before

us that the case of the potitionei as directed by tlic

Tribunal has been considered and the authorities did

not find it possible to grant special pay.

petitioner who argued in person^ is right in submitting
pnot in the light of tlic directions in the judgment or

Tribunal 5 on consideration of the cns.. o^ '-i iv,

pc 11 lioncr the respondent- ought to have conveyed tl.cir

decision to him. After "the decision is conveyed and it

l i.w petitioner is-aggi ievcd by the same, lit 'le ! ce to

work out his right in accordance with law. Th'is Would

be possible only when liic decision is formally conveyco

to.the petitioner. Ac we are saiisfied that the
judgment of the Tribunal i ias been complied with though

the order hac not been conveyed to the peciciunc., Ww

j;^posc 'oi this contempt of court paition with the

dii-ection to the respondents to conimun icaLc their orocr

to the petitioner within two weeks from tins uale, Th^

CCP i- accordingly disposed of.
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